
(Received the assent of the Governo~ General a n  the 25th 
September, 1928.) 

Am Act further to amend the Indian hcome~tax Act, 1922, 
for a certain purpose. 

REREAS it is expedient further to amend the Indian W Income-tax Act, 1922, for the purpose hereinafter 
appearing; It is hereby enacted as follows : - 

1. This Act may be called the Indian Income-tax (Aznentl.. short titlo. 

mcnt) Act, 1928. 

2. I n  sub-section (3) of section 5 of the Indian Income-tax Amendment of 
section 6 ,  Act Act, 1922, the words " after consideration of any recomrnenda- XI of 1022. 

tion made by the Local Government in  this behalf " shall be 
omitted. 


